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(b) wheD the work will .tart on ~ (b) It 80. the alllion t~ by Gov. 
Arvi Satellite Earth Station DI!81' Poo- emment thereon? 
u; and 

(c) the advantages which will ac-
crue in the niatter of speedier and 
cheaper communication between In· 
dia and rest of the world therebY'? 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS: (SHRI I. K. GUJRAL): 
(a) Yea. 

(b) CiVil works for the Satellite 
Earth Station at Arvi commenced in 
July. 1967. Installation of equipment 
is expected to start early next year. 

(C) Tbe advantages which will ac-
crue from the Global Communica-
tions satellite System are:_ 

(i) availability of reliable, stable 
and high quality International com-
munications facilities to meet India's 
increasing demands for International 
telegraph, telephone, ndio ·photo and 
telex traffic; and 

(ii) provision of capability for hand-
ling International television program-
mes. 

Acrt04 Fabrications Ltd.. CalclItta 

3032. SHRl GANESH GHOSH: 
SHRI B. K. MODAK: 
SHRI JOYTIRMOY BASU: 
SHRI BHAGABAN DAS: 

WiU the Minlater of LABOUR AND 
REHABILITATION be pleased to 
state; 

(a) whether Government have re-
eelved any representation from the 
Workers' Union about re-starting of 
the kJoked-out Agrinc:l Fabricationa 
Ltd., of Calcutta; and 

TIlE MINIST'ER OF LABOUR AND 
REHABILITATION (SHRI HATBI): 
(a) Yes. Sir. 

(b) The matter was taken up tor 
conciliation by the State Labour 01-
recctorlllte, Government of West Ben-
gal and joint conference was held. The 
Company. and the Union arrived at 
a bipartite agreement on 13th Feb-
ruary. 1968 and the management 
agreed to carryon the business in a 
limited manner. A proposal tor re-
starting the factory made by the Com-
pany to the Industrial Finance Cor-
poration of India to whom the Com-
pany's assets stand mortgaged was 
not accepted by the latter. steps 
are now being taken to selI the mort-
gaged assets in accordance with an 
order of the Calcutta High Court. 
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